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Prime Minister and Minisier of Atomic Energy Shri Lal Bahadu
Shavtrit + J.ot of heat has been pgenerated dunng this Jdobaae, Peeple tren:
boih the sides want to stress that what they say is correct ond final. Rut w.
must ook into this Questien dispassionately,

WA W2 TR E0
MR, SPEAKER i e Cliair

As tor the question ol Shri Patnavak or Shei Mirva is concerned. i
President received certain complaints. He raturred those complaints o the
(Government.  In order 1o see whether there is some frima facie case o 1o
I referred the matter to o Cabinet sub-Committee which  comprised ~one
Senior ministers.

The CBI report was also placed before the Committee, A questivniaire
of about 100 questions wits sent to Shri Mitra and Patnavak.  After recdiviry
the replies. the Committee again questioned tham en all these points which
they considered that those points  were not replied in a satistactory morve
They sent documents to the sub-committee in support of their statements.

Although I am not a lawyer, vet I know that CBI report is net final. fhe
have to take the case to a court of law where the decision may be in theis
tavour or ugainst thens.

According to the replics received to the questionnaire and the decunor ts
received, the Committee arrived at the conclusion that certain improprictics
were committed. But as far as ihe question of money is concerned, according
1o the sub-committee the case is not proved.  When I received the report.
and oa seeing that  improprieties have been proved. | asked Shri Mitra and
Parnayak to resign.
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The hon. Membars i
new responsibility, [ had as
_l‘n')"ll"l ”i- i “ 3
prima facic case against him
ask | 1“11 etther to msu:n or face

semambering that when I took charge of this
A thie floase that whenever there would be any
i Aest of all aee whether there is a
1 1¥ the prima faci> case is there, 1 will
1 engquity Commission.  Aad so long as the
saguiry commission iy sitting 1._1 canaot continue in their nost of Minister
e Chisf minister, IL ihe Comniszion of 2aquiry acquits them, then they can
puain occupy their post. This is the policy which T have felloved.

Waea U received rh-: 5:1’-_‘r.w'11'.1'-_in'1 abour improprieties, I informed Shri
Micea and Shed Pama Jdings of the C‘-.l'ninr:t Sub-Committee

and itold them thar I leave fq‘ rlr.:.,lsml to  thoir own sense of daty and res-
poasibility, T want to ;:v'ﬂ this coedit to them that hnﬂl of Lhem rosigined from
: crive posts.  WNow there has been some talk of misappropriation or
ather imoropriaties from the other side. T want to inform them that the Comp-
teoller anl Auditor Ganeral is looking into ail these things.  His enquiry will
ne thorou th and final and then on its basis they can be procecdad against in a
court of law |

t cunot uaderstand this demand for setting up of a  Commission of

eaqairy. T the findiags of the o ng ey of Commission are against them, then

ask them o resign. As far as prosecution is concerned, it is not

for the Caatnl Governiment to  do. Bat we have already asked raem 1o resign.

We have saved lat of time. Therefore, [ cannot understand this Jemand for
Commission of enquiry.

o "“'i]i“l"’ RISTATEL

_-.,r decision at political level; T did not mean
; Frneee Bsoany chars of misappropriation against me or my col-
teaziass, I-h.»—t\- »‘Uutd not bz any p-, osecution. What [ meant was that that the
action should be taken by me or the Government here so that we can ask him
iz, Tnere has baen a Profumos case in Ungland recently where Dcfcnc*
secrats were involved, but was only ssked to resigu.

The first thing I want o submit is that to hold enquiry against a Chief
Miaister, wao has the full support of the party, is not a small thing. Any-
aow, we held the eaqairy azainst tae Chief minister and then asked him to
resizn. Bar you coasider it an ordinary thing. Tt is not possible for me to do
witoh-hnviarn but Iwill do full jusics. I think T have done my duty and
I have not shown any weakness anywhere, it is wrong to say that we have
seen cowed down by some pressure.

It is corvect that the Home Minister sai:d that there was lot of mismanage-
m:1 aal action w l: callad for . But he said this when no enquiry had been
cyatazred, Tazeeforz, Ithink that whatever Government have done is
perfectly corcect and no more action is called for.

Other political parties have also been in power and there have been
charzes of corraption against their minister. But no-action has ever been taken
by eh i political pasties. Therefors, to say, that we are all honest and others
arc Jlshnn“ t isnot appropriate. Weare all human beings and suffer from

iain weakaesses. We mast, therefore, try to build an atmosphere, for
w’nich purpose we have evolved a code of conduct,
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As for our responsibility, for being in power, is concerned, we do not want
to escape from that responsibility. It is being said that there is indecision and
drift in our policy. I want to know where is the drift > Our basic policies are
quite clear, it may be non-alignment, it may be peaceful co-existence or
disarmament. We are trying to maintain good relations with all those
countries who are not our enemies. We have not lost the friendship of a
single country during this period. It may be U.S.A. or U.S.S.R., they
have assured of their continued friendship with us.

As far as our economic policy or food policy is concerned, we are following
the policies which we had formulated. We want to keep the food zones, be-
cause we want to build buffer stocks . It can only be done with the help of
surplus states. Afrer we have buffer stocks we can review our policy.
Due to our policy, the prices of foodgrains are coming down and with it the
prices of other commodities will also fall. We have not presented a deficit
budget this time and we have tried that it should have a healthy effect on our
policy.  We want to help the weaker section of the society. In the end I
would say that this Government is working resolutely and will work resolutely.
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Shri Hukam Chand Kachhavaiya (Dewas): Mr. Speaker, Sir, yester-
day Shri U.M. Trivedi the leader of Jan Sangh referred to a Memorandum in
which certain charges have been levelled against the Chief Minister of Bihar
and he promised to place it on the Table of the House, I want to place it on
the Table of the House

Mr. Speaker : Order, Order. The hon. Member should resume his seat.
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